CHAPTER XV.

Or OFFENCES RELATING TO RELIGION.

{Ilﬂ%ﬁ}'ing ?r 295. Whoever destroys, damages or defiles any place of worship,
O? w:}‘,_ghf;p“e or any object held sacred by any class of persons with the intention
with intent
to !Subs. by the Obscene Publications Act, 1925 (8 of 1925), s. 2, for the
ﬁriginal s. 293.
Subs. by the Indian Criminal Law Amendment Act, 1895 (3 of 1895), s. 3,
for the original s. 294.
b *S. 294A ins. by the Indian Penal Code Amendment Act, 1870 (27 of 1870).

s. 10.
*Subs. by the A. O. 1937 for “not authorized by Govt.”.

®Subs. by the A. O. 1950 for “a State lottery”.
®Subs. by the A. O. 1950 for * Provincial”.



1860 : Act XLV.] Indian Penal Code. 315

(Chapter XV.—Of Offences relating to Religion. Chapter XVI—Of
Offences affecting the Human Body.)

of thereby insulating the religion of any class of persons or with insult the
the .knowledge that any class of persons is likely to consider such ::};ﬂ‘ffsf
destruction, damage or defilement as an insult to their religion, shall

be punished with imprisonment of either description for a term

which may extend to two years, or with fine, or with both.

1[295A. Whoever, with deliberate and malicious intention of out- f:é‘?ﬁ:;f:l

raging the religious feelings of any class of 2[citizens of India], by ous acts
worsls, either spoken or written, or by visible representations insults “Lt;‘;dzdretﬁ
or attempts to insult the religion or the religious beliefs of that glguﬁed

class, shall be punished with imprisonment of either description ingsof any

class b
for a term which may extend to two years, or with fine, or with msumgg its
both.] religion or
religious
beliefs.

296. Whoever voluntarily causes disturbance to any assembly Disturbing
lawfully engaged in the performance of religious worship, or reli- fligegri;";‘fy
gious ceremonies, shall be punished with imprisonment of either ’
description for a term which may extend to one year, or with fine,
or with both.

297. Whoever, with the intention of wounding the feelings of any Trespassing
person, or of insulting the religion of any person, or with the know- ;’{‘az’:s“z}m
ledge that the feelings of any person are likely to be wounded, or
that the religion of any person is likely to be insulated thereby,

commits any trespass in any place of worship or on any place
of sepulture, or any place set apart for the performance of funeral
rites or as a depository for the remains of the dead, or offers any
indignity to any human corpse, or causes disturbance {o any persons
assembled for the performance of funeral ceremonies,

shall be punished with imprisonment of either description for a
term which may extend to one year, or with fine, or with both.

298. Whoever, with the deliberate intention of wounding the Uttering
religious feelings of any person, utters any word or makes any sound :ﬁf’:ﬁf_"
in the hearing of that person or makes any gesture in the sight of berate
that person or places any object in the sight of that person, shall be mgf]?l‘é to
punished with imprisonment of either description for a term which religious

may extend to one year, or with fine, or with both. . feelings.



